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r 5UB :- Application filed in the Principal Bench
at Delhi under Section 19 aof the Admini-
strative Tribunals Act, 1985,
- Transfer of records of Application No._ O& 733/8s
to 211 s"ﬁ sHyocl 0 Ak - o/ "
Title of the case D Prarfash Lharma Y U.0.9
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Sir,

I am directed to say that in terms of Section 25 of the
Administrative Tribunals Act, 1985, the Hon'ble Chairman has

ordered the transfer of the case mentioned above to »
Baneh '

: sad
as the case falls within the territorial.

3 el § Sk

. # Jjurisdiction of -that Bench for hearing and dispaosal acecord-
ing to lau, Accordingly, the records of this case is being

'§€@”?§i§t§§ to 5;@5 ggg Q gqr necessary action at their end.d copy of srdep
Mur fledeBL X8 ol Ggd, B30 :
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The application fee of Rs.50/~ has APGERERE  been received
in the Principal Bench. '

Please atknowledge the roceipt,

Yours faithfully,
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‘1 (- ( ANIL SRIVASTAUA )
[ SECTION OFFICER (Jud-I)

for REGISTRAR

tnecls : Saven osts of application along with Sth.z documants..
Copy to : Shri Ome Pogkash Sharma, B2/24, Janakpuri, New Delhi, with the

di§$°ti°” that he may appsar before the Allahabad Bench on
e 1186
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::f .. ./ .8hri Om Prakash Sharma  *#% APPLICANT
) S VERSUS ‘
- Union of India & Ors #%% RESPONDENTS .
i — —
- 19.9.,86 Shri R.L Sethi for the petitionsr..

' This is a matter falling within the jurisdiction of
the Central Administrativa Tribunal Allahabade .The order
> "~ passed by the IV th Uhper Civil Judge, Fesrfut is being
| guestionads. The claim of the petitianer,ig that that court
had no jurisdictian‘ta dispose of the matter and should
have transforred it under Ssction 29 0? the Rﬁministrativé
Tribunals Act, 1985 to the Central Administrative Tribunale
‘The Allahabad Bench of the Tribunal has jurisdiction over
‘meéruﬁ.' i see nc'raéepn.ts.ent@rﬁain this petition in the
\ _ o principal.aanch.> Houwaver, as tho petitian&r is entitled to

Pvlw the matter here in the Dr*ncayal Gench, the filing ie

QV ) . [pr0Opere But gince there are no grounds to transfer the matte;,
" to the préncipal 8anch,aR kRx the pépers may be transmittod
X ’ .. - '
Ny ta the &llahabad Sench of the Tribumals Petitioner to appsar -

tiafore the fdministrative Tribunal at Allahabad. Qanch on

4411.1986.
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